ITEM NO.1501 COURT NO.1 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s).352/2023
GAURAV KUMAR Petitioner(s)
VERSUS
UNION OF INDIA & ORS. Respondent(s)
(WITH IA No. 136377/2023 - APPLICATION FOR PERMISSION)
WITH
T.P.(C) No. 1982/2023 (X)
(FOR ADMISSION and IA No0.154687/2023-STAY APPLICATION)

T.P.(C) No. 2171/2023 (IX)
(FOR ADMISSION and IA No.169193/2023-EX-PARTE STAY)

T.P.(C) No. 2123/2023 (IX)
(FOR ADMISSION and IA No.165788/2023-EX-PARTE STAY)

T.C.(C) No. 28/2023 (XI-A)

T.C.(C) No. 29/2023 (III)
(FOR ADMISSION)

T.C.(C) No. 30/2023 (XII)

T.P.(C) No. 2526/2023 (IV-C)
(FOR ADMISSION and IA No.195915/2023-STAY APPLICATION)

T.P.(C) No. 2088-2089/2023 (III)
(FOR ADMISSION and IA No.163032/2023-STAY APPLICATION)

T.P.(C) No. 2734/2023 (XII-A)
(FOR ADMISSION and IA No.210522/2023-STAY APPLICATION)

Date : 30-07-2024 These matters were called on for pronouncement
for judgment today.
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Hon’ble Dr Justice Dhananjaya Y Chandrachud, Chief Justice of India pronounced
the judgment of the Bench comprising His Lordship and Hon’ble Mr Justice | B

Pardiwala.

In terms of the reportable judgment, the writ petition, the transferred cases and

the transfer petitions are disposed of.
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Pending application, if any, stands disposed of.

(SANJAY KUMAR-TI) (SAROJ KUMARI GAUR)
ADDITIONAL REGISTRAR ASSISTANT REGISTRAR
(Signed reportable judgment is placed on the file)



		2024-07-31T16:09:12+0530
	Sanjay Kumar




